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(FGUa11I Los. SuaA) 
I, the Chairman of the Committee on Private Members' Bills and Resolutions. having 

been autborUed by the Committee, present un their behalf this their Twenty-ninth Report. 
2. The Committ"!e met on the 22nd April, 1968. for-

(I) QasWication and allocation of time for discussion of the following Bills under 
Rules 29f (1) (b) and ~ (I) (e) of the R.ules of Procedure respectively:-

(I) The Constitution (Amendment) Bill, 1968 (Amnulmnu of articles 51A. 
108 etc.) by Sbri Era Sezhiyan. 

(2) The Indian Pensions Bill, 1968 by Chaudhary Nitiraj Sin~. 
(5) The Constitution (Amendment) Bill. 1968 (Substihd;on Of art ide 220) by 

Sbri Om Prakash Tyagi. 
(II) Examination of the Constitution (Amendment) Bill·. 1968 (Am~ndm~nt Of 

Mt;rlu ~, 92 etc.) by Shri Srinibas Mishra under Rule 294 (1) <a\ of the 
R.ulea of Procedure.. 

ClGuifietWon "ntl Allocation of time to Bin,. 
!S. The Membera amc:erned had ~t:en invited to present befOle the Committee theil 

views on their Bills. Sarvuhri Era Sezhiyan, Om Prakash Tyagi and Chaudhary Niliraj 
Singh attended the sitting. 

4. After c:oasideriog all aspects of the Bills. the Committee placed all the Bills in 
category 'B' and rerooupended allocation of lime to them as indicated below:-

(I) The Constitution (Amendment) Bill. 1968 (Amt'ndment of I hour. 
Mtielu 51A, 168 etc.) by Shri Era Sethiyan. 

(2) The Indian Pensions Bill, 1968 by Chaudhary Nitiraj Singh. 
(5) The Constitution (Amendment) Bill. 1968 (SubstitutioJl of 

m1icle 220) by Shri Om Prakash Tyagi. 

Ii hours. 
J hour. 

Examination of 'lae Coru';Iution (Amendment) Bill. 1968 (Amendment of articles 90. 92 
ftc.) by Shri Srinibtu Mi,lard. 

5. The Memhr.r inchafRe of the Bill had bcoen invited to be present at the 5ittin~ 
Hr did not attend the IitdlJ&. 

6. The Bill IOUght to amend articles 90, 92, 179. 181 etc. of the Conltitution so as 
to provide that littinga of the Howe. for removal of the Chaim.an of the o,undl of 
States or the Speaker of the House of the People or the Chairman' or the Speaker of the 
State Legislature wll be fixed by the Pro;.ideUl or the Governor. as the case may he. 
and such sitti~ shall be held on the :appointed day and time notwithstanding anv order. 
direction, dedlion or resolution to the contrary. . , 

I 
After consideri"l all aspecu of the matter, thl- Committee rec'ommended thl~ltht' 

Member might be permitted to move for leave to introduce the Bill. .I. 
ll«ommendatjOfJS / 

7. The Committee rec:oIDIIIeDd that-
ti) tbe catqcrisatioo and aJJocali"n of time to Bills. as "hown in paragraph ! 

above, 6e agreed to by the House; and 
(ii) Sbri Srinibas Mishra be penraitted to move for leave to introduce his 

Constitution (.Ameudment) Bill. 

Nzw Dam; 
April 22, 1968. 

R.. K. KHADILKAR.. 
CluUrman. 

Committee on PrivtJte Members' Bitt 
end Ruolut;ons. 

-Circulated 10 Memben separately (Bill No. 57). 




